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Alleged Income Tax Raid on A
Banalgore Hotel

*3, SHRI ATAL BIHARI VAJPAYEE :
SHRI KRISHNA KUMAR GOYAL:

Will the Minister of FINANCE be

pleased to State :

(a) whether his attention his been drawn
to press reports  that income tax officials
had raided on December 27, 1983, a room
in Ashok Holtel, Bangalore, wherein there
were many suit  cases containing  huge
amounts of currency notes but the officials
later hastily retreated;

(b) whether he has also seen the
subscquent contradictory press statements
one to the effect that there was no Income
Tax raid and the other that there was an
Income Tax raid;

(c) what arc the full facts in this regard;
and

(d) on what basis the Income Tax
officials had raided the said Ashok Hotel
room and what were the specific reasons
of their retrecat without conducting the
raid ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (b) A statement is
laid on the Table of the House.

Statement

Commissioner of Income Tax, Karnataka
(Central) Bangalore reccived an anonymous
telephone call at 5.00 P.M. on 27-12-83 from
a person who introduced himself as a bearer

of the Asok Hotel, Bangalore. The informatiop
was that one Shri Gidwani was occupying
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room numbers 724 and 727 in the Hotel
and was seen with one V.1.P. Suit casc full
of currency notes and gold. The informant
said that Shri Gidwani was to leave for
Bombay by air the next morning. The
Commissioner of Income Tax passed on  the
information to the Assistant Director of
Inspection (Investigation) who also had
independent information on onc¢ Gidwani
who had becn buying immovable propertics
in benami names. The Assistant Director
also sounded the Central Excise authoritics
in respect of gold. It has been reported by
Commissioner of Income Tax, Karnataka
(Central) that a scarch warrant was issued
by Assistant Collector (Preventive), Central
Excise in the name of Shri Gidwani under
Gold Centrol Act for room numbers 724 and
727 of the Ashok Hotel. Officials of the
Income Tax Department also accompanied
the Central Excise Scarch party. The search
party found that the rooms were not booked
in the name of Gidwani and that a Member
of Parliament was the occupant of room
number 724.  As the information was found
to be wrong, the scarch party apologised to
the Hon’ble Member of Parliament and the
search was called off.

it srzw fagrdt vy © qeqer wEiay,
4g &St AFAIT JATT & |

seae wgRa ¢ § faepd Ay
gATT |

ot srzw fagrdt arsrdat - FAfzE A
AT gE WL 1 frod % fao 93t &
fagrast $1 @de-50% 1 91 faafaan
9 @1 §, 78 9419 SHI A I gAT 2
T8 A 9T FAANR H aa asra< faaasi
) @ASHT FET 1 (10U F1 Fifara ]
wf | (FmAaA) GIERA S qFI5 ANW-
929 9 TET § 34 &IFL I f@ar € 5
AT qmiE grza ¥ a1 A B0
T & fWQ AT3-FT AT Fezy & Afawar
To TWH 9 A% g fF #Ales W
g FUSN F Foa@ A qrfeq  Froan
f§ FE @0 A gar, ag w9a aifaa

FFBRUARY 24, 1984

Oral Answers 8

AT | /AT F IF ATAN FY AG LT W@IE |
31 fadgw ag & 5 (suaum)

PROF. K.K. TEWARY : Mr. Speaker,
Sir, this charge is bascless; it should not
be allowed to go on record.

SHRI ATAL BIHARI
What

VAJPAYEE :
(Interruptions) areqey
agiga, A aF A FE ArAq Agy qar
g1 s & AT FMFHAT, 9 97 gl
ghit ?

is wrong?

(smaym)

PROF K .K. TEWARY : Please expunge

it from the record. It is a personal alle-
gation against a person who is not a
member of the House. 1 wonder why you
have permitted him. Mr. Speaker, Sir, it is
against the convention of the House vis-a-
vis the rules of the House.

(Interruptions)

SHRI K. LAKKAPPA : It is against the
procedure in the House.

(Interruptions)

MR. SPEAKER : Order, Order. gaqta
3T R AATFA N FE T

ot FHOR A quT Y AT 9,
X FA1 g&T F FIFIE) FAA ? FAFY F1A
AT ZAT? (smAEIAR) NI 95 91 @ §,
T a2 fFm 13 F1§ 7 (egamm)

SEQe WEIEA : AT AN AT qIeq
F 91T AG FWH W@ E

ot HAR AW oFgr A A
AFST JAT U AT @I ? 9 w1 foaw
A ILEARN ST AN Wi g ?

(ewaam)

PROF. K.K. TEWARY : Sir, my
submission is very simple. I request that
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the charge be expunged from the procee-
ding and yon restrain the Member from
levelling baseless charges against the person
who cannot defend himself on the floor of

the Housc.
(Interruptio ns)

weqe WE1Fa - AT fFa oF safem &
fa@s qaasta g, S gea # A99 &1
#1 fede agl &3 asar, ar & Igar1 Fa
faet & faers ugueda &Y q@ Ao, at
fea1€ ¢ ad a3 faar sgar )

st wEw fgt TR o asaE
gV, uaAET &1 aiq Tg¢ AT |

MR. SPEAKER : If there is any allega-
tion against any person and if aspersions
have been made and he is not able to

defend himsclf on the floor of the House
I will not allow it to go on record.
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T

qF WA wEd - gare 9fen )
HEqW ARTA : AT FATF G E ?

st wAIT WSt #9T ¥ sAY ¥
q? '

PHALGUNA 85, 1905 (SAKA4)

Oral Answers 10

ot wee fagd agd ;A wRiey
a F foar § fr ¥elem @ fasma
#Y af f5 frgart agi =% gu &, 9a% q1@
oAr T &9 ga g1 ag faea oF
goad §, faad ait ¥ aww S gy
fasiad faet o, #=ifs ag I qrafa
N AIALTIAT FIG WI T | qeqw
"g1ey, 3z faeadY $Ya § 7 @ )
aigw @ & freaer s fag @0
HEIRA ¥ 997 A H IANT Feoyg fHAT
2 (mam9m)

ot " A ZAF IS g
W& ag amia g N 31 (swamm)
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The search party found that the rooms
were not booked in the name of Gidwani
and that a Member of Parliament was the
occupant of Room No. 724.°

What about Room No 727 ? If Mr.
Gidwani was not there, who was occupying
that room ? In whose name had the room
been booked ? Is it a fact that Mr., Kapur
who was occupying the room had stayed
in the same hotle earlicer also in the name of
Mr. Gidwani ? Why was room No. 727 not
searched by the officiala ? Is it a fact that
the scarch party withdrew because they were
threatencd by a lcader of the Congress (I
party that action would be taken agains!
them ?...(Interruptions)

AN HON. MEMBER : This is a baseles:
allegation. . (Interruptions)

SHRI S.M. KRISHNA : this isa ver
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simple question concerning an incident that
took place in Bangalore. The sequence of
events is like this. On 27-12-83, around
5.00 p.m. there was an information passed
on to the Income-Tax  authoritics in
Bangalore that some black money, unac-
counted monay and some gold, seemed to
have moved into the Ashoka Hotel and
one Mr. Gidwani was the person who was
operating clandestinely. The authoritics
believing this information to be some worth
immediatcly made earnest clforts to reach
the hotel and find out whether one Mr.
Gidwani was staying in Ashoka Hotel,
and if he was staying there, whether he
had in his possession some unaccounted
money and gold. These were the two
things with which the Income-Tax and
the Excise authorities were concerned with
immediately (Interruptions). I am ftrying to
be as truthful as my cesteemed friend,
Shri Vajpayee has been about the factual
position. When authorities “reached  the
hotel, they found that there was no room
booked in the name of any Gidwani, but
they would not leave at that. They could
have got back once they made sure that
nobody by that name had registered himself
in the hotel. Nothing prevented the Income-
Tax or the excise authoritics to get back,
but they would not leave at that., They
wanted to find out who was staying in
rooms No. 727 and 724. They did make
an carnest ciffort, and when they realised
that the whole exercise was a hoax, and it
was a false ﬂ’urn]“‘(b[f(’rf’“pffa"_\‘)‘ The
information was that one Mr. Gidwani was
doing this,, (nferruptionsy, And when
Gidwani was not around, there was nothing
for the incometax or the cexcisc authoritics
to proceed.

st szw fagr@d arwedr o sege
wEEa, W adTE &1 ward ag faanaan |

e agt fasardt g & Al @gT I A
FQFAY G AT feu g

weust WEEy ¢ A1 H A A |

st e fagrd aIwed . oF FATFI
srary fear i gan mifemdz & geax fod
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for afaFrd FAT Y qamn ¥ ? oF FA2
# aifqardiz 1 qrax fedl gg dv afwa
gET H AT A1?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Have you fini-
shed ? The position should be clarified;
and the hon. Member, I hope, is aware of
the procedures also.

SHRI ATAL BIHARI VAJPAYEE : I
I was in Bangalore that day.

SHRI PRANAB MUKHERIJEE : Was
he in Banglore ? T only wish he was not
the occupant of room No. 727.

PROF. MADHU DANDAVATE : He
may clarify whether he was in one of those
two rooms.

SHRI PRANAB MUKHERJEE : |
think he was not staying in that room.

SHRI ATAL BIHARI VAJPAYEE : 1
was in Government Guest House, If 1 had
been there, they would have scarched the
room.

SHRI R.L. BHATIA : Anyway, a
doubt has arisen that in another room, may
be Mr. Vajpayee was staying.

SHRI PRANAB MUKHERIEE : Let
us look at this.  An information was re-
ceived that somebody was staying in rooms
727 and 724. These two room numbers
are given also. The name was also given,
viz. Mr. Gidwani. So, when the tax
people went there, they found that these
rooms were booked in the name of one Mr.
Kapoor ?

SHRI ATAL BIHARI VAJPAYEE -
Who is Mr. Kapoor ?

SHRI PRANAB MUKHERJEE : The
room was booked for one Mr. Kapoor; and
the occupant was one Member of Parlia-
ment and her secretary.

SHRI ATAL BIHARI VAJPAYEE :
Who ?

SHRI PRANAB MUKHERIEE : Do
you want to know the name of the MP 9
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It was Mrs. Shalini Tai Patil and her sec-
retary. No ; there is nothing wrong in it.
Let me explain it. I do hope that Members
stay in hotcl rooms. I do hope sometimes
even Mr. Vajpayee also stays in hotel
rooms, if he does not have houses in diffe-
rent parts of the country.

MR. SPEAKER : But from now on,
they should be wary of it ; they should be
very carcful about it.

SHRI PRANAB MUKHERIJEE : When
they found that there was no such person
as Mr. Gidwani—they have not gone to
search the premises. This point has to be
kept in mind.

SHRI ATAL BIHARI VAIPAYEE :
What about the other room ?

SHRI PRANAB MUKHERIEE ; They
did not go to scarch the rooms. They went
to scarch the belongings of one Mr.
Gidwani. And I think Mr. Agarwal will
agree that they are not going to all the
rooms of Ashoka Hotel. The scarch war-
rant is in respeet of one Gidwani and not
in rcspect of any room. Therefore, when
they went there, and found that there was
no such person as Gidwani who had regis-
tered himself in the hotel.

You could have asked whether they did
check up with the hotel register, viz. in-
stead of staying in room No. 724 or 727,
Mr. Gidwani was staying in somc other
room. They checked up that there was no
Gidwani rcgistered in the hotel register.
Then they found out who was staying in
these rooms. They have got the occupants
and reservations. They were there. There
was nobody in room No. 727.

SHRI ATAL BIHARI VAJPAYEE
Who is Mr. Kapoor ?

SHRI PRANAB MUKHERIJEE : Here,
it would be vety difficult, if T have to tell
at this stage of investigation, all the de-
tails. Afterall, you cannot have a probing
enquiry. [In an income-tax enquiry, there
are certain systems and certain procedures.
You cannot expect that at every stage I
will give you every piece of information,
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and frustrate the enquiry itself. Therefore,
you cannot expect me to do that.

SHRI ATAL BIHARI VAJPAYEE : So,
you carc conducting an cnquiry.

SHRI PRANAB MUKHERIJEE : There-
fore, the position is that they found this—
the income-tax enquiry takes place ona
number of cases, and not on one ; every
day, certain raids and scarches take place.
The total number of raids and scarches
conducted by income-tax people number
3,000 in a year. Therefore, these are the
normal procedures. There is nothing ab-
nomal in it. Because it came in the Press
and because it misfired—that is why you
are raising the guestions.

You have brought in all sorts of cxtra-
ncous elements—toppling game, this and
that. This is not the question.  The ques-
tions is—who topples whom, we know
very well.  The whole Government started
with toppling. The whole Government
depended on the defectors.  Therefore, let
us not go to that extent. We are  primarily
concerned with an income tax operation;
and so far as the income tax operation is
concerned, there is nothing wrong. Many a
time it has happened. Somctimes people
go there.  (Interruptions) That  has
nothing to do with this. There is no
question of any toppling or anything
unusual in it. When people went  there,
they did not find the right type of a person.
When the found that a Member of Parlia-
ment was there, they apologised to her and
they came back.

DR. VASANT KUMAR PANDIT :
What about room no. 724 7 (w)

oft otz fagrdt aroar - asae o,
gAY qg1Eg A qg g3 fgar & & ga qe
Fr A1 & 7@ 8, AfFa oy anar g &
a1z # ¥ 397 N9 29X a7 Ffow FT @
9§ A gl g (5 5@ 99 11 sa@e
# 7@y go fF a amd ¥ oF usdfas
&q ¥ fagr &, At 447 Agiey @ an
qIAY FT MGUS A SANA FT AW &
AN F AT F AUA qAF A @1 ATIGT
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start f& 727 # Y FYT sEAEU Y, A
freqrt & A ¥ IEY e ¥ ggA
ZET AT & 7 74T 48 A § 1T QN wiE
& ggar mgrueg & 31 q+i, fewr wAfgar
Fl-aqifza 8% a1 wfad) sr-aqfeg
&%, % 50 @ wqar faswr qgr 97 ?
FqT W4T HEIST I/ T HT W1 ATT H4 ?

SHRI PRANAB MUKHERJEE : He
has given me some information only.

(Interruptions)

N wew FRTMAA : ysq4 AGIET,
TTHZ & ora €T GF J AT ¢
fazzz freardl, fqa% @ 93 73 @
g1, Irgid JATHY T F FIE @R
qUAN & e FPaAlqd qradt #Y fefem
FY % e (auama)“-

MR. SPEAKER
question.

: This is not the

SHRI KRISHNA KUMAR GOYAL :
With your permission, I am recading from
the answer. It says, “The Commissioner of
Income Tax passed on the information to
the  Assistant  Director  of Inspection
(Investigation) who also had independent
information on one Gidwani, who had been
buying immovable properties in benami

names.” g HIAT § | 9% 17 IR A
aqa wzdz § gg Wy wiArg 0% $qz e
qrEl & Arg 7 & A feroes Faigs
Atz frat gg A oefae fegar & v ow dag
gaeg, fora 1 A7 99 AT qqT47 Ay
aiferdy qife g4 AFAA HF 724 ¥ 5gQ
gEdy | & g wAaT 9@l g fw qan ag
agr & e qge N faezT faeard), ot
2T F Y@L FYLCT & F A7 Y o
T AT T4 AT FY AIHT A JEAFID Y
g arF3m {5 oAwdy wfad oifes w
FROTAENF AW Y FeAF FAXIH
FIETA FY FT FTaggHar 41, I8 97 7
# gF FEFT FAN A g ?
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Q¥ AAAIG Q38 98 T Agl g |
...(w)...

oY woor I A ;- HSAW wg)aw,
ST 19 7T, 5 AI€T qgi @Y §, IR
am A fagr g | #arag @ @ oS
gag xfwadtada & yA1a1 99 9% 9%
=t dlo o qTE 7T IX AT ¥ ?

(=rem)

wews WEIRW : g T A F4Tg § 2

How can**"*** T

..-(wa-)u-.

SHRI PRANAB MUKHERIEE : The
hon. Member has not furnished any new
point. Only he has repeated what Mr.
Yajpayee had said.

MR. SPEAKER : In India, a man can
move {reely "

(Interruptions)

SHRI PRANAB MUKHERIJEE : There
is nothing new. He has passed on some
information about Mr. Gidwani which Mr.
Vajpayee also referred to.

SHRI B. V. DESAI May T know from
the government regarding this ?

ot TR Tt 3 mrEw Fan
AT I AD TXA?

.-.(w)...

SHRI B.V. DESAI : This cpisode which
has been blown out of all proportions is
in no way connccted with any of the
activities in Bangalore.

ft AR AN ;99 g, A § 7
=Y &to do T gfag | On the

other hand, I would like to request the
hon. Minister to find out and give me
the information. (/nterruptions). My speci-
fic question is like this : Wether any persop
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by name Gidwani is an active member of
the B.J.P. That is my first question. Se-
condly, (Interruptions)

AN HON. MEMBER : How will the

Finance Minister know it ?

SHRI B.V. DESAI : Secondly, in order
to malign and blackmail the Congress Party,
is it not a fact that a BJP Member has in-
formed the income-tax department and
laid a trap on them ?

MR. SPEAKER : No question.

SHRI B.V. Desai : My f{riend Mr.
Vajpayee, came the next day and he
brought some suit cases from there. Has the
Government checked up its contents and the
currency brought from there ?

SHRI ATAL BIHARI VAJPAYEE :
Now an allegation has been made. But I
do not take objection to this, because it is
farcical and ridiculous,

PROF. MADHU DANDVATE : Mr.
Speaker, before I put a direct question I
want to seek a clarification, whether there
is a typing mistake in one para of the
reply given. In the first paragraph it is
mentioned—

«The information was that one Shri
Gidwani was occupying room Nos. 724
and 727 in the hotel and was seen with
one VIP suit case full of currency and
gold.”” Idonot know whetherit is
««One VIP and a suit case full of cur-

rency and gold.”

Is there any typing mistake ?

(Interruptions)

SHRI PRANAB MUKHERIJEE : |
have no knowledge whether there was one
VIP or whether the suit case was a VIP

suit case.

MR. SPEAKER : I think I will now
pass on to the next question.

PROF. MADHU DANDAVATE : I am
coming to my next question. In the last
paragraph of the reply it is stated,
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““The scarch party found that the rooms
were not booked in the name of
Gidwani and that a Mcmber of Parlia-
ment was the occupant of room No.
724. As the information was found
to be wrong the search party apologised
to the honourable Mecmber and the
scarch was called off.”

Now, this is the statement that the Minister
has made. Regarding this paragraph, 1 want
to ask something by giving an analogy. If
some information is given to the income-
tax authorities or it is given to the Police
department that a particular person has
committed some crime in a particular
hotel room and if the Police and the other
authorities or income=tax authorities reach
the place and find that the man or woman
who has committed the crime is different
from the onc who was mentioned in the
telephonic message, then only on ground
of mistaken identity can they refuse to
investigate whether there is a prima facie
casc in the information that was given ?
Otherwise, if information is given that such
and such a party has committed a murder
can the police think that somebody else has
committed the murder ? Can it happen ?
If the information has been given should
they not sec whether there is a prima facie
case whether there is gold and currency in
that suit case ? Please give a reply.

(Interruptions)

SHRI PRANAB MUKHERIEE : 1 do
not think that 1 huvc,__(!n.frrmp:fmrs)

PROF. MADHU DANDAVATE : My
question is forthright : Under a mistaken
identify can you refuse to investigate ?

SHRI PRANAB MUKHERIJEE : I do
not know when the professor has converted
into a lawyer. But I think he knows a
little of income-tax law.

PROF. MADHU DANDAVATE : I
do not know about income, but income-
tax law, 1 know. The fact is that some-
body got the information that a person is
staying with currency notes and gold. No-
body said that gold and other things are
dumped in that room or it is being kept
somewhere in that room,
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PROF. MADHU DANDAVATE :
That is the information,,.(Interruptions)

SHRI PRANAB MUKHERIJEE : The
information was that somebody was having
in a VIP suit case currency notes and gold.
The man who gave the information identi-
fied himselfl as a bearcer though subse-
quently it was found and what Mr. Desai
tried to point out was that he might be
somebody els¢ because the Commissioner
was a little taken abacke at the way the gen-
tleman was speaking with fluency and com-
mand over english language. That normally
does not come froma Clss 1V staffora
bearer of the hotel.

SHRI SATYASADHAN CHAKRA-
BORTY Some bearers in the Five
Star Hotels do speak very good English
...(Interruptions)

SHRI PRANAB MUKHERIJEE : May-
be. You are more accustomed to the five-
star hotels than 1. (Interruptionsy

What the Income Tax pcople and those
officers who went there die was that first
they checked up whether there was one Mr.
Gidwani not only in room numbers 724 and
727 but also in other rooms. It was found
that there was no trace of Mr. Gidwani
in the register of the hotel. Then they
checked in whose names the hotel rooms
were booked. There is no such law that
if the hotel rooms arc booked in somebody
else’s nwme, others cannot stay there.
Therefore, when they found and when the
identity of the occupant was clearly
known to the tax people, there was nothing
and no cause ol action to follow.
(Interruptions)

PROF. K.K. TEWARY : 1 am sorry
that the precious time of the House has
been wasted on a matter which has already
been exposed to be a hoax. 1 would like
to know from the hon. Minister about the
identity of the person. The whole cxercise
there was arranged with a political motive.
So, 1 would like to know as to who was
the informant to the Policc about the so-
.called Gidwani or Mr. Kapur. Whether
the Income-tax officials organise raids in
such matters on such flimsy picces of infor-
mation without verifying the identity or
bonafide or the authenticity of the source
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information. Is it not a fact that the
Janta Party Government was tottering and
was about to collapse ? Therefore, a Mem-
ber of Parliament belonging to our Party
when she went there, the whole thing
(Interruptionsy 1 would like to know whet!{é;-
MPs belonging to a particular party can-
n.ot cater in a State ruled by the opposi-
tion party. Will it be treated as a place
out of bounds ? Can it happen 7

SHRI PRANAB MUKHERJEE : I would
like to clarify one point. In fact, I do
agree with the hon. Member.  But it was
not strictly speaking a searching party : It
was a verification party. But Income-fax
people have to act. Quite a number of
times we get information which happens to
b_c a hoax. And somectimes, we get the
_nght type of tips also. Therefore
in fact, it was not a scarch in that sense:
A certain information was received. They
“:'amed to verify the truth of the informa-
tion and in abund ant caution they thought
that if they found somcthing, they should
equip themselves with the legal document
and that if necessary they could search the
belonging of the person.  Bui the whole
objective was to verify whether ine infor-
mation has any truth.

PROF. K.K. TEWARY : What about
the identity of the informant ?

SHRI PRANAB MUKIIERJEE : In
regard to the identity of the person, as [
mentioned in the statement, he identified
himself as a bearer of the hotel. It was
not possible for the Department just to in-
dicate who is the person and had

it been
any other person. . (Interruptions).

SHRI PRANAB MUKHERIJEE : 1 do
not know he may be anybody. At least
he speaks good English this much 1 know,
and much better than me.

PROF. K.K. TEWARY : Sir, A DIG
of Karanataka actually informed an in-
come-tax official and it was under police
pressure that,. (fnterruptions)

MR. SPEAKER : No, not allowed. I

cannot allow second supplementry. No
second question.
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PROF. K.K. TEWARY ..., e

SHRI SATYASADHAN CHAKRA-
BORTY : He is wasting the time Sir. You
see how I utilise the time of the House.
The basic question is., (Interruptions)

MR. SPEAKER : He has alrcady rep-
lied to you. I cannot allow a second
supplementary. Why arc you trying to
waste my time ? I cannot allow a second
supplementry to you.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir through you I would like to
ask why an hon. Mcmber of Parliament
was occupying the room of a hotel,,,

(Interruptions)

MR. SPEAKER : We have alrcady dis-
cussed it...

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : He was trying to hide the iden-
tity. That is the basic question,,,

(Interruptions)

MR. SPEAKER : That has alrcady
been repliced to.

SHRI SATYASADHAN CHAKXRA-
BORTY : This has not been replicd to.
Are you ready to occupv the room not
booked in your name until and unless you
went to hide your identity ?

MR. SPEAKER : No gucstion. Mr.
Nityananda Mistra.

Introduction of more Boeing Flights
from Calcutta

*4, SHRL NITYANANDA MISRA :
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government
introducc more  Bocing
Culcatta;

propose to
flights from
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which additional Boeing flights are
proposed to be introduced from Calcutta;

(c) the period from which such addi-
tional flights have been introduced or are
proposced to be introduced; and

(d) the details of the programme in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Inidian Airlines
proposc to introduce a twice-weekly service
on the route Calcutta—Bangkok—
Calcutta.

(c) and (d) Action has been initiated to
obtain thh clearance of the Government
of Thailand to the introduction of this
Service. It will be introduced after the
necessary clcarances are obtained and
formalitics completed.

SHRI NITYANANDA MISRA : Sir as
We all know Calcutta happens to be the
most important city of the castern zone.
It is a centre of trade, industry and
business. Air traffic from and to this city
is heavy. I want to know if any additional
domestic bocing service will be started from
Calcutta to any other city within the
country ?

SHRI KHURSHEED ALAM KHAN :
we already have quitc a few services from
Calcutta and certainly the number of
scrvices will depend upon the requirement
and the trallic offering.

SHRI NITYANANDA MISRA : The
traffic from Calcutta to Bhubaneswar has
increased considerably in the past few years
T want to know whether any independent
Bocing scrvice can be started between these
two citics on all the days of the week ?

SHRI KHURSHEED ALAM KHAN :
Normally the services are operated on the
basis of the traffic offcring and certainly if
the traflic offering will justify the services,
we will consider the suggestion favourably.

(b) if so, the pames of the cities to

**Not recorded.





